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cduty of customs. [Placed in Library.
See No. LLT-4082/79].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What is the item-
number?

MR. SPEAKER: 1 have permitted
him. It is notl in the list. Now Calling
Attention.

(Interruptions)

MR. SPEAKER: Anyway, discussion
will not be there.

SHRI JYOTIRMOY BOSU: We must
be told. (Interruptions) Is it a private
arrangement between the Chair and
the Minister?

PROF. P. G, MAVALANKAR
(Gandhinagar): There should be some
intimation to the House. (Interrup-
tions)

MR, SPEAKER: Now Calling Atten-
tion. Mr. Vasant Sathe.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL}: I may be per-
mitted to reply to the objection raised
by the hon. Members. (Interruptions)
Please hear me. Whenever there is a
notlification involving a revenue sacri-
fice of more than Rs. 1 crore, we gen-
erally lay it down on the Table of the
House the same day. It does not
matter for me. 1 could have laid it
down on the 16th; but because this has
been issued to-day, and because the
revenue sacrifice is more than Rs. 1

crore, I am laying it down. (Interrup-
tions) "

SHRI SAUGATA ROY (Barrack-
pore): It is not in the list. It is for

the Chair to inform the House that
such laying is going to take place.
|
MR. SPEAKER: You are right. We
will see that an additional list is pub-
lished. Now Mr, Vasant Sathe. Cal-
ling Attention.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED AVALANCHES IN LAHAUL
VALLEY

SHRI VASANT SATHE (Akola): I
call the attention of the Minister of
Apgriculture and Irrigation to the fol-
lowing matter of urgent public import-
ance and request that he may make a
statement thereon:

“The reported avalanches in
Lahaul Valley (Himachal Pradesh)
killing many persons and the rescue
and relief measures undertaken by
the Government.”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI!
SURJIT SINGH BARNALA): Sir,
According to the information obtain-
ed from the Government of Himachal
Pradesh, sustained rain, snowfall,
squalls and sleet all over Himachal
Pradesh, have been persisting for more
than two weeks, but during the last
few days, Lahaul-Spiti district, Pangi
valley of Chamba district and Kinnaur
district have suffered seriously under
the onslaughts of these adverse wea-
ther conditions. All communications
have been dislocated and from the
reports that have trickled in, 230 per-
sons perished on account of avalan-
ches. So far 95 bodies have been re-
covered and 28 persons have been
rescued. Detailed investigation abcut
the loss of life and property is still
going on.

The State Government have pressed
into service 3 IAF helicopters and
rushing cooked food, blankets, doc-
tors and medicines. Teams of officers
have also been detailed for rescue and
relief works. The Indo-Tibetan Bor-
der Police is rendering all possible
assistance to the State Government.
The State Government is providing
all assistance by way of free supply
of cooked food, medicines, blankets
from jts own resources. . The Gover-
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nor and the Chief Minister of Hima-
chal Pradesh have already visited key-
long which is only a few kilometres
away from the site of the disaster.
The State Minister of Forest, Hima-
chal Pradesh is camping at Keylong
and organising relief and rescue
operations. One rescue party with
special equipments is in readiness and
will be sent as soon as the helipad is
cleared. Immediate financial assis-
tance at the rate of Rs. 3,000/- per
family where the house is completely
damaged and Rs. 1,5007- in case of
partially damaged house in addition
to Rs. 1,000/- where the bread-earner
of the family has been killed, is bring
given by the State Government.

Detailed reports of the loss to life
and property as well as the require-
ment for Central assistance are being
worked out by the State Government
who have not yet approached the
Central Government for any advance
Plan assistance.

The situation is being kept under
watch and the Central Government
wil] render all possible assistance to
the State Government as and when

required.

SHRI VASANT SATHE: The etdtireg
statement is an account of ‘what
according to information obtaired
from the Government of Himachal
Pradesh’ the government at the Cen-
tre has received. Such calamities
occur in the country in various forrus.
al] the time. It is g large country.
Whether it is South or North, due to
cyclone or flood or heavy rains or land
slides such calamities keep on occur-
ring. I should like to know whether
the Centre has taken positive steps to
have g proper natural calamity fund
from which proper assistance, apart
from medical gssistance and assistance
‘in kind, can be given for rehabilita-
tion of the families.

Often it is seer that there is
sympathy; naturally sympathy arises
in the Press, in the country and so
some assistance gets sent. But then
nobody bothers later on, once it is
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forgotten in the newspapers and in
Parliament and in the assemblies,
there is no follow up of rehabilitation
of these unfortunate people. It is the
poor who suffer the most in any cala-
mity. There was a hue and cry here
when there was g railway accident nr
aeroplane accident and we provided
substantial compensation in such
cases. Here the amount given per
family is Rs. 3000, where the house is
completely damaged and Rs. 1500 in
case it i3 partially damaged and
Rs. 1000 where the bread-earner of
the family has been killed. Where the
breadwinner in the family is killed,
the family has been given Rs. 1000. I
do not know whether in modern
times, when the major earner of the
family is killed, the rest of the family
can look after itself and take care of
rehabilitation jn Rs. 1000. I should
like to know from the hon. Minister
what measures he has in mind to
assist the state government, because
the state government by itself may
not be in a position to render substai-
tia] aid for rehabilitation. Has the
government any proposa] to have a
natural calamity fund for compensa-
tion and rehabilitation, I am not talk-
ing of relief, of those who have
suffered. .. (Interruptions) what are
you jeering at?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Make him minister
for natural calamities?

MR. SPEAKER: Why do you ima-
gine that he is always jeering at you?

SHRI VASANT SATHE: He always
interrupts me; now he wants to
interrupt natural calamities,

SHRI JYOTIRMOY BOSU: I do
really want to.

MR, SPEAKER: He wants to
interrupt natural calamities, not you.

SHRI SURJIT SINGH BARNALA:
Whenever there are calamities like
this—cyclones, floods or avalanches-—
relief is given. For the last two vears,
I have been seeing and earlier also it
might have been like that—relief has
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been prompt. We have made an all~
out effort to reach areas with proper
relief. Basically the State Govern-
ments have to do it. The Central Go-
vernment only assists when they ask
for assistance. Here alsg I have
stateq that the State Government of
Himachal Pradesh is assessing the
loss and their requirements from the
Central Government. They will write
to us. We are in contact with the
Government. Only this morning we
had contacted the Chief Secretary
about the situation and also their -e-
quirements. They are preparing a
memorandum which they will send to
us. Creating a fund for natural cala-
mities would not be, I think, a proper
remedy because sometimes the cala-
mities are such that a small sum cci-
lected like that would not be suffi-
cient. For examvple, last year West
Bengal, Bihar, U.P.—all these areas
were flooded and they required
massive assistance. Similarly for
cyclones in Andhra Pradesh and
Tamilnadu, massive relief was re-
quired, Till now the system that had
been adopted in the Sixth Finance
Commission’s report was being adopt-
ed. Now, the Seventh Finance Com-
mission have maie some olher sugges-
tions. After 1st April, 1979, relief
wil]-be in accordance with the recom-
mendations of the Seventh Finance
Commission.

SHRI VASANT SATHE: Can you
not think in terms of some insurance
arrangements? My question has not
been answered. I said, regarding
those who died or suffered permanent
damage, what arrangement is being
made to rehabilitate them in their life
by way of insurance or any other
way, just as we do in other acci-
dents? He has not answered that.

SHRI SURJIT SINGH BARNALA:
‘Wherever a person ig insured...

MR. SPEAKER: He is asking, are
you going to insure people against
such calamitles?
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SHRI SURJIT SINGH BARNALA:
We do not know which area js g0Ing
to be affected by these calamities.

SHRI VASANT SATHE: There is
a way of doing it through general
insurance.

SHRI SURJIT SINGH BARNALA:
There cannot be any such insurance
for the whole population of the coun-
try. For 64 crores of people. That is
not possible. Wherever people are
insured against calamities or death or
accident, they are compensated.
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“The situation is being kept under
watch and the Central Government
will render all possible assistance
to the State Government, as and
when required.”
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12. 24 hrs,

COMMITTEE ON PUBLIC
UNDERTAKINGS

SEVENTEENTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
Seventeenth Report of the Committee
on Public Undertakings (1978-79) on
Action Taken by Government on tne
recommendations contained in the
Fourth Report of the Committee on
Public Undertakings (Sixth Lok
Sabha) on Extraordinarily High Ex-
penditure on Publicity by Public
Undertakings.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-NINTH REPORT

SHRI VINODBHAI B. SHETH
(Jamnagar): I beg to present the
Twenty-ninth Report of the Com-
mittee on Private Members’ Bills and

Resolutions.
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CONSTITUTION (FORTY-NINTH
AMENDMENT) BILL*

THE MINISTER OF STATE 1N
THE MINISTRY OF FINANCE (SHR]J
SATISH AGARWAL): On behalf of
the Minister of Finance, 1 beg to
move for leave to introduce a Bill
further to amend the Constitution of
India.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI SATISH AGARWAL: 1 ir-
troducet the Bill,

12.25 hrs.
MATTERS UNDER RULE 377

(i) REPORTED DIFFICULTIES FACED BY
PADDY GROWERS OF ANDHRA PRADESH

SHRI K. SURYANARAYANA
(Eluru); Mr. Speaker, Sir, I want to
raise the following urgent matter under
rule 377,

I want to draw the attention of the
Government of India through this
august House to the difficulties being
faced by the paddy growers in Andhra
Pradesh in regard to the purchase of
their produce by the Food Corporation
of India. The farmers are on the
verge of ruin, unable to find markets
for the produce raised with their sweat

and blood.

Though the paddy purchasing cen-
tres were opened by Food Corperation
of India in Andhra Pradesh, the pur-
chase of paddy is very slow and it is
neither beneficial t, the farmers nor to

+Published in Gazette of India
dateg 15-3-79.

Extraordinary, Part II Section 2

4Introduced with the recommendation of the President.



